CS.P. Sriram

Insolvency Professional

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency ResolutionProcess for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
STT LIMITED
RELEVANT PARTICULARS

10.

5

12.

1.3

14.

Name of corporate debtor

Date of incorporation of corporate debtor

Authority under which corporate debtor

Corporate Identity No/ Limited Liability
Identification No.of Corporate Debtor

Address of the registered office and principal
Office (if any) of corporate debtor

Insolvency commencement date in respect
of Corporate debtor

Estimated date of closure of

insolvency Resolution process

Name and registration number of the interim
resolutionProfessional

Address and email id of the interim
resolution Professional

IAddress and email id to be used for
correspondance with the interim resolution
Professional

Last date for submission of claims

Classes of creditors,if any under clause(b) of
ub-section(6A) of section 2 1,ascertained by
he interim resolution professional

ames of [nsolvency Professionals identified
o act as Authorised

epresntative of creditors in a class(Three
ames for each class)

a)Relevant Forms and

b)Details of authorised representatives are
available at:

STT LIMITED

26/07/1995

Registrar of Companies, Chennai
[Tamil Nadu

U25209TN1995PLC032408

31-A/12, SIDCO Industrial Estate, North Phase, Ambattur,
Chennai , Tamil Nadu, 600 098

30™ August, 2019 [Order Received on 3™ September, 2019]

26" February, 2020
180 days from the Date of Commencement)

Name:P.Sriram
Registration No: IBBI/IPA-002/1P-
N00292/2017-18/10895

No:10/17, Anandam Colony,
South Canal Bank Road,
Mandaveli,Chennai-600028.
Email id:srirampes@gmail.com

Same as Column. 9 above

17™ September, 2019

Not Ascertained as per information available with IRP

Not Ascertained as per information available with IRP

(a)Weblink:http://ibbi.gov.in/downloadform.html
Physical Address:same as above in entry no.9
(b) Not Ascertained as per information available with IRP

Contact: 9940336666 srlramncs@qman .com




CS.P. Sriram

Insolvency Professional

Notice is hereby given that the National Company Law Tribunal, Chennai Bench has ordered the
commencement of a corporate insolvency resolution process STT Limited vide order dated 30" August, 2019
and received on 3"September, 2019.The creditors of STT Limited, are hereby called upon to submit a proof
of their claims on or before 17"September, 2019 i.efourteen days from the appointment of the interim
resolution professional at the address mentioned against item 10.

The financial creditors shall submit their proof of claims by electronic means only. The operational
creditors, including workmen and employees, may submit the proof of claims by in person, by post or
electronic means. The submission of proof of claims is to be made in accordance with Chapter IV of the
Insolvency and Bankruptey Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016.

In order to get a copy of the form, you may download the relevant forms in the website www.ibbi.gov.in
and Insolvency and Bankruptcy Board of India (Insolvency resolution process for corporate persons)
Regulations, 2016.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 06.09.2019
Place+Chennai

P.Sriram
Interim Resolution Professi
IBBI/IPA-002/IP-N00292/2017-18/10895

Regn. No: IBBI/IPA-002/1P-N00292/2017-18/10895
10/17 Anandam Colony, South Canal Bank Road, Mandaveli,Chennai 600 028
: Contact: 9940336666 srirampcs@gmail.com




